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0.A,NC, 619/2000

ORDER DATED 1C~(CS-2C0 2,

The father.of the Applicant, took wvoluntary retirement
on medical grounds,while working in the south gastern Railway$
as Khalasi, On his retirement,on medical invalidaticn, the
Applicant,who is the son of the Retllway Servant,applied for
compassicnate appointment, The said prayer of the Applicant
for providing compassicnate appointment,having been rejected
in order dated 16-04-1999 in Annexure-S5, the Applicant moved
this Tribunal in the present Original Applicaticn with a
prayer to direct the E{espondents to provide compassicnate

appointment to the Applicant,

Heard Mr.Nayak,leamed counsel for the Applicant
and Mr,Mishra,learned standing counsel for the Railways

and perused the records,

I+ is submitted by Mr.Nayak,leamed counsel for

the Applicant that since the father of the Applicant

took voluntary retirement w,e,f, 13-11-.1995 and applied
for compassicnate agpointment in faveur of his son en
13-1121995, his caseicovex:n&by the circular/letter issued
on Ist August, 2000. But, even though the Applicast has
applied for reconsideratiocn of his case)after the order
of rejecticn dated 16-4.1999 at Annexure-5, his case has
not ﬁ received due consideraticen f the Authorities/
Respandents, For the sake of braviety, the letter dated

1-8-2000 is quocted herein belews_
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*Attenticn is invited to Board's letter No.E(NG)-I1/
B/RC/1£139 dated 4-3-1999 laying down that the educaticn
qualificatien of Class VIIIth pass for appointment te
Groufp D will also apply to appointment on compassiocnate
grounds,.It had been further clarified vide Board'sletter
of even numoer dated 29,7,59,that candidate whohave
been approved for appointment on compassionate grounds
pricr te 4,3,99,could be exempted frem possessing
qualification of Class VIIIth pass.

A demand has been tabled by thé staff side in the
JBM/DC (N0,19/2000) seeking to exempt those persens whose
Cas€s were under scrutiny or under precess fer
compassionate appointment pricer te 4,3,99, frem possessing
the minimum qualificaticn of eighth class,

The matter has been considered by the Board and it
has been decided that further to Board's letter dated
29, 7,99,the cases which were under scrutiny or under
process for compassicnate appeintment in Group p befeore
the issue of Board's letter of 4,3,99 should be

exempted from possessing the minimum qualificaticn of
eighth class®,

From the order of rejection dated 16-4-1999(Annexure-5)
it reveals that the case of the applicant had been rejected
on the greund that he does not possess the minimum educaticnal
cuali ficatien recuired for Gr.p posts‘. since the case of the
applicant squarely falls covers/gevems by the circular/letter
dated 1-3.2000(queted above)irrespective his educaticnal
quali ficatien, his case ought to have been reconsidered by
the Authorities/Respondents,

In view of the discussicns made aoove, the order of
rejectien at Annexure-5,dated 16-4-1999 is hereby quashed
and the Respondents are dkrected te reconsider the matter
for providing cempassicnate appointment te the applicant
afresh within a pericd of 60 (sixty)days from the date of

receipt of a copy Oof this order,
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In the result,therefore, this Original Applicaticn

Contd,...Order dt. 10,5,2002.

is allowed in the aforesaid terms.No costs,

) \Ca,,gm,:ﬁ‘
(MANORANJAN MOHANTY))

MEMB ER(JUDICIAL)
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